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O R D E R 

11.12.2018   Learned counsel for the parties brought to our notice the order 

dated 29th November, 2018 passed by the Adjudicating Authority (National 

Company Law Tribunal), Mumbai Bench-I, Mumbai whereby and whereunder 

the application filed by the applicant – Federal Bank Ltd. (1st Respondent herein) 

for withdrawal of the application under Section 7 in terms of Section 12A of the 

I&B Code, 2016 has been allowed and the ‘corporate insolvency resolution 

process’ against the ‘Corporate Debtor’ has been withdrawn.  In view of such 

development no further order is required to be passed. 

 The appeal stands disposed of in terms of order dated 29th November, 2018 

passed by the Adjudicating Authority. 
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[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 
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